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SATHE): (a) and (b) Purchase of
machinery by Coal India Ltd., is made
from public sector enterprises like
Mining and Allied Machinery Corpo-
ration and also from private concerns,
the former being given purchase as
well as price preference in accord-
ance with prescribed guidelines. Value
of orders placed orij Mining and
Allied Machinery Corporation has
been increasing considerably from
year to year.

De-rteserving of Mining areas for
Private Sector

803. SHRI DHULESHWAR
MEENA:

SHRI GURUDAS DAS
GUPTA:

SHRIN. E. BALARAM:

Will the Minister of STEEL, MINES
AND COAL be pleased to state:

(;0  whether (here is any proposal
under  Government's  consideration  to
de-reserve some mining areas for ex-
ploitation by the private sector;

(b) if so, what are the details in
this regard;

(c) what are the mining areas likely
to be opened to the private sector in
Rajasthan; and

(d) what amount of royalty will be
payable to the State Government by
the private secto>r for  exploring
different minerals in the State?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT
SATHE): (a) and (b) Pursuant to
the recommendations of Mineral Ad-
visory Council, a Committee has been
constituted to go into th© various as-
pects of  de-reservation of  mineral
bearing areas presently reserved for
public sector undertakings.

(¢c) and (d) The information about
the aireas which are likely to be
opened up will be available only after
the Committee submits its report.
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Accordingly, the amount of royalty
payable by the private sector is not
available at present.

"Workshed-cum Housing Scheme' for
Handloom Weaveite

804. SHRI N. E. BALARAM: Will
the Minister of SUPPLY AND TEX-
TILES be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to implement
a  Centrally-sponsored  project  called
'Workshed-CMm-housing ~ Scheme'  for
handloom weavers; and

(b) if so, what are the details of

the project and the centres selected
for implementation of the scheme?
THE MINISTER OF STATE OF

THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRA  SHE-
KHAR SINGH): fa) Yes, Sir.

(b) The scheme is centrally spon-
sored with a proposed bugetary allo-
cation of Rs. 950,00 lakhs during 7th
Plan, with a view to cover 50,000

worksheds and houses. The State
Governments  have ¢ been addressed
letters  requesting them to recom-

mend model units and designs keep-

ing in view the overall cost of the
scheme, for consideration of HUDCO.
The scheme envisages House and

workshed with a cost estimate  of
Rs. 6 000 and Rs. 3,000 for rural and
Rs. 12,000 and Rs. 3,000 for Unban
House and  Workshed respectively.
HUDCO  shall  provide a loan of
Rs. 3.000 and Rs. 9.700 for Rural and
Urban  housing, to be matched with
equal contribution of Ha 1,500 and
Rs. 1,000 each by Centre and State
for RiVral and Urban areas respec-
tively. The spill over of Rs. 300 in
case of Urban Housing shall be con-
tributed by the beneficiary.

The Scheme also provides far con-
struction of work-sheds to be attached
to the newly constructed house or to
be attached to existing units if space
permits. Rs. 3,000, which is the ap-
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proved cost for  constructions  of
worksheds, will be in the form of
grant to be shared equally by Centre
and State.

' All the State Governments have
been addressed letters whereby they
have been requested to prepare project
schemes for Rural as well as Urban,
.House-ettm-Worksheds and Work
sheds to be attached to' existing dwel-
ling units. Each scheme should atleast
cover 50 units of Urban houses and 20
units o Rural Houses in a particular
Town/Village.  Special relaxation  will,
however, be given to projects for
hilly and tribal areas, on merit. While
selecting  venues, the Staie Govern-
ment have been requested to
emphasise on a'eas of handloom con-
centration.

The Central contribution to  the
scheme shall be in form of grant-in-
aid to the State Governments.

Rewards to Income Tax Officials for the
seizure of unaccounted money, gold etc.

805. PROF. B. RAMACHANDRA
RAO: Will the Minister of FINANCE
be pleased to state:

rewards are given to
seize con-

(a) whether
the Customs officials who
traband good.? or money:

(b) if so, what percentage of the
(seized goods or money is paid to them
as reward;

(c) whether  similar  rewards  are
given to the Income Tax Officials also
who conduct raids and detect un-
accounted money, gold and incrimi-
nating documents; and

(d) if not, what are the reasons
for such discrimination?
THE MTNISTER OF O9TATE IN

THE MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARI): (a) Yes,
.Sir.

(b) At present rewards are admis-
sible to the Customs officers at the
maximum rate of 20 per cent of the
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estimated value of the ,'contfraban
goods seized. The revised rate of re-
ward scheme at present for Income-
plicable to cases of  seizures etc.
effected on ,, after 1-1-1985.

(¢) and (d) There is no similar re-
ward scheme at present for Income-
tax officials who conduct raids to de-
tect unaccounted money, gold and
incriminating ~ documents Rewards
scheme for income-tax officials is yet
to be framed by the Government.

Marine Products Export Development

Authority
'Ofi. PROF. B. RAMACHANDRA
RAO: Will the Minister of COM-

MERCE be pleased to state:

Marine Products Ex-
Authority estab-

(a) when the
port Development
lished

(b) what are its objects;

(c) what are the mnames of the
members of the Marine Products Ex-
port Development Authority;

maritime ~ states
significantly  to
represented  on

(d) whether all the
who are contributing
marine  exports  are
this organisation; and

(e) if not, what are the guidelines
followed in constituting the Marine
Products  Export Development  Autho-

rity?

THE MINISTER OP STATE IN
THE MINISTRY OF COMMERCE
(SHRI P. A. SANGMA): (a) and
(b) The  Marine  Products  Export
Development Authority was estab-
lished on the 16th August, 1972 for
the development of the Marine Pro-
duels industry wunder the control of
the Central Government and for mat-
ters connected therewith;

(c) A statement is attached.

(d) Yes, Sir.

(e) Does not arise.



